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(4) a copy each of the follow-
ing Notifications under sub-
section (2) of section 9 of 
the Kerala Stamp Act, 
1959, read with clause (c) 

(iv) of the Proclamation 

dated the 24th March, 1965, 
issued by th(' Vice-PrCRident 

~ a g g the functions of 
the President, in relation to 
the State of Kerala:-

(i) S.RD. 111164 published in 
Kerala Gazelle dated the 
28th April, 1964. 

(ii) S.RD. 135/64 published in 
Kerala Gazette dated the 
5th May, 1964. 

(iii) S.RD. 145/64 published in 
Kerala Gazette dated the 
12th May, 1964. 

(iv) S.RD. 257/64 published in 
Kerala Gazette dated the 
1st September, 1964. 

(v) S.RD. 30U64 published in 
Kerala Gaz,.tte dated the 
29th September, 1964. 

(vi) S.RD. 309/64 published in 
Kerala Gautte dated the 
29th September, 1964. 

(vii) S.R.D. 313/64 publisbed In 
Kerala Gazette dated the 
6th October, 1964. 

(viii) S.R.D. 330/64 published In 
Kerala Gaz"Ue dated the 
27th Dotober, 1964. 

(ix) NotificatiOn No. G.D. Rt. 
18 1 41 e~  elated the 
30th October, 1964. 

(x) S.R.D. 29/65 publi.hed in 
Kerala Gazette dated the 
26th January, 1965. 

(xi) Notification No. G.O. Rt. 
IOt/65/Rev. published in 
Kerala Gazette dated the 
2nd February, 1965. 

(xii) S.RO. 76/65 published in 
Kerala Gazette dated tlie 
2nd Ma rch. ) 965. 

(xiii) S.R.O. 129/65 published in 
Kerala Gazette dated the 

12.02 b .... 

Kashmir (SII.) 

30th March, 1965. 
l Placed in LibTaTII. See 
No. LT-4720/051. 

MESSAGE FROM RAJYA SABRA 

Secretary: Sir, I have to report 
the fol lowing message received ,from 
the Secretary of Rajya Sabha:-

"In accordance with the pro-

visions of rule 111 of the Rules 
of Pruccdurl' and Condud of 
Business in Ow Raj:..'n Sabha. J 
am directed to t..'nclos(' a COpy 
of the P"ess Cou"',il Bill, 1905, 
which has been passed by the 
Hajya Sabha Ht its sitlin2 held 
on the 26th August, 1965" 

Sir, I lay On the Tabl. of the 
House the Press Council Bill. ~  

as passed by Rajya Sabha. 

12'02 hr •. 

STATEMENT RE. S!TUATION IN 
KASHMIR 

Mr. Speaker: The hon. Defence 
Mmister has ('orne. I have receive(l 
.several ca!ling attention notice'!II. 
ThPf(' Was one adjournment motion 
also. but 1 disalluw .. d it. There is 
no question of imy adjournmf'nt mo-
tion. I might make a request to 
hon. membeTs At this ~  

when actually war is going on hp.t-
ween us and Pakistan at "C'vera} 
pIaet·s. 1 ~ tht·;." wuuld a ~ 

an attal'k and somC'timc!' we would 
go therl'. There is 110 ~  of' 
any adjournment motion on !'u('h 
matters. 

Sbrl Surendranatb Dwivedy 
(Kt;'ndrapr.rll): TIw ministl'r may 
rnakl" a !;tat£'mpnt. but it could be 
'bett("r if no quedions aT(" put to him. 
because of the prel£'nt situation. 

Mr. a ~r  That I suggested the 
other day, We shou Jd be very care-
ful now, This is a ('ontinuing affair. 




